T ' o CENTRAL ADMINISTRATIVE TRIBUNAL

% . o _ CALCUTTA BENCH
v B , © Ne. M A,338 of 1998

MA,339 ef 1999
(0.A.950 sf 1987)

- Date eof drd er H 20302000

Present : Hen'ble M,D,Purkayasthas Judicial Member,

Hen'ble Mr,G.S, Mingi» Administrative fember,

MADHUSUDAN MENDAL & ANOTHER
Vs . *
UNIGN €F INDIA & (RS,
(5. E. RAIL LAY)

. | Fer the applicants g M,A.Chakrabertys csunsel.

Fer-the respondents ; [Mr.p.Chatterjees ceunssl.

ORDER

DePurkayasthay J, M

Heard ld,caunsel far beth thc partias, .
2. MA,338 af 1999 ié an applicatien fer réstsfation of 0,A,950
of 1597 dismigssed for default en 18.3.18es9 53} this Tribunal, The
applicants have alse filea an @pplicatisn fer cendenatioen ef
delay in filing 'the apglicatien fer restaratien.
2, We fine there is sufficisnt gause fer settir:xg as ide the -
order of Wismissal Wates 18.3.1995 passed by this Tribunal in
G.A,950 uf r1997. _ | :
4. Accerdinglys vthé erdar dated 18.3.1999 ishereby set asidse
and Q,A,850 ef 1997 is restered to its eriginal file ane numbar
after alleuing the @pplicatien fer cendenatien of delay, The

0,A, is fixed for hearing en 10,5,2000,
5. Both the MA,s stand dispaesed of, No ereer is mase @s te casts,

(G.5. Mingi) (D.Purk ayastha)
Adminigtrative lenb er “Judicial Menmber




